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lampoons India as a whole, why is it 
that Government have not decided t'l 
take any drastic action against this? 
We do not want to be called 'liars'. 

The Minister of Home Affairs (Shri 
Lal Bahadur Shastri): As the hon. 
Member is aware, three issues were 
confiscated. As regards the 24th issue, 
I have not seen it. Anyhow, if actio." 
is needed, the same action will have' 
to be taken against that issue also 
Howevpr. as he knows, generally 
under OUr present rules, we cannot 
prevent publication of any journa!. 
But action could be taken agains. 
statements or articles which arc pre-
judicial to the interests, security and 
safpty of the country. We have looked 
Into this matter as to how to proceed 
in the malter. There are different 
ways. But we do want to take some 
action in this regard. 

Shri Hem Barua: In view of the 
lact that certain issues of CIJina Today 
are pro~cribed, mav I kno'V whether 
Government have . taken the troublo 
to collect those issues that might be 
lying with the Chinese Embassy here 
Or with the printing press here? 

Shri Lal Bahadur Shastri: As for 
the Chinese Embassy. it is, of course, 
a different matter. But as regards the 
press, the Delhi authorities did make 
a number of searches and went to 
different places. They have not been 
able to secure any copy. 

Shri Hari Vishnu Kamath: In view 
of the fact that there has invariably 
been a considerable time-lag between 
the publication and circulation of 
China Today on the one hand and its 
proscription and forfeiture on the 
other, is it a fact that the police 
authorities have reported to GOvern-
ment that it is somewhat difficult to 
implement the ban order because 
copies once circulated cannot be easily 
seized and forfeited to Government? 

Shri Lal Bahadur Shastri: That 
may be so. 

Shri VidYa Charan Shukla: In reply 
to (d) and (e) of question No. 1614, 

it is stated that the matter is under 
consideration. May I know the basil 
and the point on which this conside-
ration is proceeding? 

Mr. Speaker: Why should he insist 
on Government disclosing it? 
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Shri Tyagi: I heard the hon. Minis-
ter sav that there was no law which 
could 'cl1ilble him to check this type 
of tendencies which are leading 
towards treason. If that is so, could 
not the hon. Minister come .out with 
a proposal and get the sanction of 
Parliament SO that he may be fully 
authorised to stop this treason in the 
country? 

Shri Lal Bahadur Shastri: I did not 
say that we cannot take action in 
such cases. I merely said that we 
have got full freedom of speech and 
writing in our country. 

Shri Tyagi: For Indians, or for 
foreigners also? 

Shri Lal Bahadur Shastri: This, of 
course, concerns Indians. I said we 
therefore do not prevent the publica-
tion of any paper. However, as I said, 
if something objectionable is written, 
which is against the law, we have to 
take action against the publication. 

Foreign Tourists 

·1602. Shri P. C. Borooah: Will the 
Minister of Finance be pleased to 
state: 

(a) whether there have been com-
plaints from foreign tourists about 
difficulties experienced by them at 
the customs; and 
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(b) if 80, what decisions, if any, 
'have been taken by the Government 
to improve the situation? 

The Deput,. Minister of Fiaaace 
-(Slid B. R. Bharat): (8) The Gov· 
~rnment of India have received some 
-complaints from foreign tourish about 
difficulties said to have been experi-
enced by them in customs clearance. 

(b) It is the Government of India's 
policy to show all courtesy and con-
sideration to all persons passing 
through customs check and to clear 
them through the customs expedi-
tiously. Instructions already exist t.., 
:this effect to all Customs officials. The 
complaints whenever they are received 
are looked into promptLy and reme. 
dial action taken when necessary. 

Silri P. C. Borooah: May I know 
whether it is a fact that it take. 
almost a day for taking customs 
clearance and 8 week's time for import 
clearance of articles carried by 
tourists and thus they are put to much 
inconvenience because they are sche· 
duled to sta,. in a place only for two 
or three days? What steps are GOY-
--ernment taking to remove these 
diftlculties? 

Sllrl B. ft. lllaapt: We maintain 8 

10g book each time the tourists are 
cleared and we inspect it very care_ 
fully. So rar as the tourists are con· 
cerned, about 95 per cent of them are 
cleared within 40 minutes, and their 
personal baggage is also cleared 
along with them, but if they 
are importing with them certaill 
articles into which investigations are 
required, certainly that takes some 
time. 

Silri P. C. Borooalt: Ma,. I know 
whether it is a fact that the public 
relations officers posted at different 
'Places are not conversant with the 
import and customs rules and so they 
cannot give assistance to these people? 
If so, what steps are Government 
uking to make the public relatiOns 
-officers conversant with these rules? 

Shri B, R, Bbarat: Generally the 
public relations ofticers are carefully 

Ilelected and they are quite adept i. 
dealing with the public in an efficient 
way, but for the information of the 
han. Member may I say that we are 
creating a special pool of customs and 
central excise officers who will be 
ielected with an eye OR quality U 
well as their tact and efficiency in 
handling tourists and other personnel., 
for being kept at these various air· 
ports where the foreign tourists come 
in large numbers, and we hope with 
this special selection of men of 
experience, the complaints at dis-
courtesy or undue delay will be very 
much minimised. 

Sbri Sltam La! Sarat: May I know 
whether the facilities that are give. 
at the customs clearance to foreiga 
tourists are given publicity in our 
Embassies and other offices in foreiga 
lands? 

SItri B. R. Burat: Our Tourist 
Department and other department. 
concerned are taking all measuret; t. 
Pllblicise them. 

Shri Bllapat Jba ADd: The han. 
Minister said that complaints h •• 
been received. May I know whether 
an enquiry into these complaints hal 
established the genuineness of the 
complaints or that what was done was 
acoording to our customs rules? 

8ltri B. R. Bltarat: In i\Ome casel 
the complaints may be genuine, the 
other complaints are frivolous. 

Dr. L. M. SiIlrbri: Has any analYiil 
been made of these complaints! II 
the Government aware that custOMS 
clearance takes eight to ten hOUri 
usually for the accompanied bag,.,e 
of the foreianers? 

Shri B.  B. BIlaIat: As I •• id, WI 
have a separate log book fOr each 
clearance, the clearance of each plane, 
and the study shows that 95 per ceni 
of the cases are cleared within'" 
minutes. The House may ~e aware 
that there are lOme smugglers amon. 
the tourists. When we have lome 
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infonnation or when we have 
suspicion, we have to take 
·Generally the complaints are in 
cases in which we have 
suspicion. 

some 
care. 
those 
some 

Shri Morarka: May l know whether 
-the complaints originate from all the 
airports or any airport in particular? 

Shri B. R. Bhagat: Some airports. 

Mr. Speaker: Shri S. M. Banerjee---
.absent. Next question. 

Shri Iqbal Singh: May I know 
whether the taxation proposals of the 
'State Governments can he discussed 
in this House. and further, whether 
the reactior.s on the taxation proposals 
of the State Governments can be dis-
cussed in this House or not'? I want 
your ruling on this point. 

Mr. Speaker: The question is not 
before the House_ Next question. 

Bank of China 

-1604. Shri Hari Vishnu Kamat": 
Will the Minist('r of Finance he pleas-
ed to state: 

(a) whether the Bank of China 
contir.ues to operate in India; 

(b) if so, what restriction~ have 
been imposed on its functioning; 

(c) whether any further measures 
are contemplated in view of the 
worsening of India-China relations; 

(d) whether some of th" employees 
of the Bank have been ordered to 
leave India; and 

(e) if so, the reasons therefor? 

The Deputy Minister of Finllncc 
(Shri B. R. Bhagat): (a). Yes. 

(b). The licence issued to the Bank 
of China to deal in foreign exchange 
was withdrawn by the Reserve Bank 
from the 28th December, 1961. 

(e). The question of taking suitable 
action will arise if any of the provi-
sions of the Banking Companies Act, 
1949 are contravened. 
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(d) and (c). Some employees 
whose activities have been found ob-
jectionable have been ordered to 
leave India under the provisions ot 
the Foreigners Act. 

Shri Hari Vishnu Kamath: How 
many Indians are employed in the 
Bank of China, and as distinct from 
employees, has the Government got 
any information as to whether other 
Indians have got any dealings or 
transactions with the Bank ot China, 
or does it cater mainly or only to 
the needs of the Chinese community 
in India? 

Shri B. R. Bhagat: At the r.nd of 
December, 1961, the total staff em-
ployed by the bank was 88, of whom 
31 were Indians and the rest non· 
Indians. The Reserve Bank i3 mak-
ing efforts to get the bank to increase 
the number of Indians on the staff. 

Shri Hari Vishnu Kamath: The 
other part of the question has not 
been answered-whether the Govprn-
ment has got information to show 
whether other Indians have got any 
dealings with the Bank of China-
business dealings-apart from the 
employees. 

Shri B. R. Bhagat: I do not have 

that information. 

Shri Hari Vishnu Kamath: Has 
Government received reports from 
the West Bengal Government or from 
other sources to the effect that the 
Bank of China in Calcutta and Bom-
bay has been indulging in subversive 
and espionage activities or at least 
in prejudicial and undesirable acti-
vities and, if so, in the context of the 
present India-China relations and the 
lapse of the 1954 trade agreement .... 

Mr. Speaker: After "if so," he must 
come to the question. 

Shri Hari Vishnu Kamath: And It 
so, with the lapse of the 1954 trade 




